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Judgement

Sanjay K. Agrawal, J

1. The respondent No. 6, Sarpanch Toman Lal Sahu was placed under suspension
on 14.09.2016 by the Sub-Divisional Officer, District Raipur in

exercise of power conferred under Section 39 of the Chhattisgarh Panchayat Raj
Adhiniyam, 1993 (for brevity, 'Act of 1993') and it was sent for

confirmation to the authority named thereunder. But it was not confirmed within
the prescribed period and ultimately the suspension was revoked by

order dated 24.01.2017 which was challenged by the petitioner herein and the
said challenge was found unsustainable by the Additional Commissioner

and Collector and petitioner's appeal was rejected by order dated 26.12.2017,
against which this writ petition has been preferred by the petitioner.

2. Learned counsel for the petitioner would submit that the impugned order
passed by learned Commissioner and Collector is unsustainable and bad in

law and deserves to be set aside.
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3. I have heard learned counsel for the petitioner.

4. The suspension has rightly been revoked as the suspension was not confirmed
by the competent authority within the prescribed period under

Section 39(1) of the Act of 1993 which has been challenged by the petitioner in
appeal but it has rightly not been entertained by the learned Collector

and Commissioner. As such I do not find any illegality in the order impugned.

5. Accordingly, the writ petition deserves to be and is hereby dismissed. No order
as to cost(s).
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